
FORM A- Public Announcement 
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency 

Resolution Process for Corporate Persons) Regulations, 2016] 
FOR THE ATTENTION OF THE CREDITORS OF  

DECCAN TRADCOM PRIVATE LIMITED 
 
 

 

RELEVANT PARTICULARS 
1.  Name of corporate debtor DECCAN TRADCOM PRIVATE LIMITED 

2.  Date of incorporation of corporate 
debtor 

29th April, 2011 

3.  Authority under which corporate debtor 
is incorporated / registered 

ROC – Kolkata 

4.  Corporate Identity No. /Limited 
Liability Identification No. of corporate 
debtor 

U74999WB2011PTC162128 

5.  Address of the registered office and 
principal office (if any) of corporate 
debtor 

P-245 C.I.T. Road Scheme-VIM Kolkata 
Kolkata WB 700054 IN 

6.  Insolvency commencement date in 
respect of corporate debtor 

19th July, 2023  
 

7.  Estimated date of closure of insolvency 
resolution process 

15th January, 2024 

8.  Name and registration number of the 
insolvency professional acting as 
interim resolution professional 

Mr. Arun Kumar Gupta, 
Regn. No. IBBI/IPA-001/IP-P00013/2016-
2017/10037 
AFA no.AA1/10037/02/200224/105495 
AFA valid till 20.2.2024 

9. Address and e-mail of the interim 
resolution professional, as registered 
with the Board 

Address: P-15 Bentinck Street, 3rd Floor 
Kolkata – 700001 
Email:guptaarunkumar2001@yahoo.com 

10. Address and e-mail to be used for 
correspondence with the interim 
resolution professional 

Address: P-15 Bentinck Street, 3rd Floor 
Kolkata – 700001 
Process Email id: 
deccantradcom.ibc@gmail.com 

11. Last date for submission of claims 2nd August, 2023 
12. Classes of creditors, if any, under clause 

(b) of sub-section (6A) of section 21, 
ascertained by the interim resolution 
professional 

NA 

13. Names of Insolvency Professionals 
identified to act as Authorised 
Representative of creditors in a class 
(Three names for each class) 

NA 

14. (a) Relevant Forms and  
(b) Details of authorized representatives  
are available at: 

Web link: 
https://ibbi.gov.in/en/home/downloads 
 



Notice is hereby given that the National Company Law Tribunal has ordered the 
commencement of a corporate insolvency resolution process of DECCAN TRADCOM 
PRIVATE LIMITED on 19.7.2023 vide NCLT order under C.P. (IB)/115(KB)2022. 
 
The creditors of DECCAN TRADCOM PRIVATE LIMITED, are hereby called upon to 
submit their claims with proof on or before 2.8.2023 to the interim resolution professional at 
the address mentioned against entry No. 10. 
 
The financial creditors shall submit their claims with proof by electronic means only. All other 
creditors may submit the claims with proof in person, by post or by electronic means. 
 
A financial creditor belonging to a class,as listed against the entry No. 12, shall indicate its 
choice of authorised representative from among the three insolvency professionals listed 
against entry No.13 to act as authorised representative of the class- NA 
 
Submission of false or misleading proofs of claim shall attract penalties. 

 

 
 
Name and Signature of Interim Resolution Professional : Arun Kumar Gupta 
Date and Place       : 21.7.2023, Kolkata 
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KOLKATA | FRIDAY, 21 JULY 2023

BEFORE THE NATIONAL COMPANY LAW
TRIBUNAL KOLKATABENCH

CP (CAA) No. 93/KB/2023
Connected with

CA (CAA) No. 42/KB/ 2023
In the Matter of: -
The Companies Act, 2013;

And
In the Matter of: -
Sections 230 to 232 of the Companies Act,
2013;

And
In the Matter of: -
Companies (Compromises, Arrangements
and Amalgamations) Rules, 2016

And
In the matter of:
1. ALLWORTH DEALTRADE PRIVATE

LIMITED, a company incorporated under
the Companies Act, 1956 and having its
registered office at 12/1, Sidheshwari
Talla Lane Howrah- 711101 within the
aforesaid jurisdiction.

2. AMRITRASHI COMMODITIES PRIVATE
LIMITED, a company incorporated under
the Companies Act, 1956 and having its
registered office at 187, Rabindra Sarani,
Kolkata -700007 within the aforesaid
jurisdiction.

3. ASHYANA TIE-UP PRIVATE LIMITED,
company incorporated under the
Companies Act, 1956 and having its
registered office at 187, Rabindra Sarani,
Kolkata -700007 within the aforesaid
jurisdiction.

4. DEVKRIPAVINCOM PRIVATE LIMITED,
company incorporated under the
Companies Act, 1956 and having its
registered office at 48, Canning Street,
7th Floor, Kolkata -700001 within the
aforesaid jurisdiction.

5. DISCOVER DEALERS PRIVATE
LIMITED, company incorporated under the
Companies Act, 1956 and having its
registered office at 43/6, Raj Ballav Sah
Lane Ground Floor Howrah -711101 within
the aforesaid jurisdiction.

6. GAJGAMINIVANIJYAPRIVATELIMITED,
company incorporated under the
Companies Act, 1956 and having its
registered office at 187, Rabindra Sarani,
Kolkata -700007 within the aforesaid
jurisdiction.

7. HIGHGROWTH DEVELOPERS PRIVATE
LIMITED, company incorporated under the
Companies Act, 1956 and having its
registered office at 1, Chandney Chowk
2nd Floor Kolkata -700072 within the
aforesaid jurisdiction.

8. INDERNILAGENCIESPRIVATELIMITED,
company incorporated under the
Companies Act, 1956 and having its
registered office at 187, Rabindra Sarani,
Kolkata -700007 within the aforesaid
jurisdiction.

9. MANGALVANI IMPEX PRIVATELIMITED,
company incorporated under the
Companies Act, 1956 and having its
registered office at 187, Rabindra Sarani,
Kolkata -700007 within the aforesaid
jurisdiction.

10. MANOHAR VINTRADE PRIVATE
LIMITED, a company incorporated under
the Companies Act, 1956 and having its
registered office at 43/6, Raj Ballav Sah
Lane Ground Floor Howrah -711101 within
the aforesaid jurisdiction.

11. MOONVIEW SUPPLIERS PRIVATE
LIMITED, a company incorporated under
the Companies Act, 1956 and having its
registered office at 187, Rabindra Sarani,
Kolkata -700007 within the aforesaid
jurisdiction.

12. PANCHKOTI SUPPLIERS PRIVATE
LIMITED, company incorporated under the
Companies Act, 1956 and having its
registered office at 187, Rabindra Sarani,
Kolkata -700007 within the aforesaid
jurisdiction.

13. PANCHMUKHI DEALMARK PRIVATE
LIMITED, company incorporated under the
Companies Act, 1956 and having its
registered office at 12/1, Sidheshwari
Talla Lane Howrah -711101 within the
aforesaid jurisdiction.

14. PAWANSHIV TRADERS PRIVATE
LIMITED, company incorporated under the
Companies Act, 1956 and having its
registered office at 187, Rabindra Sarani,
Kolkata -700007 within the aforesaid
jurisdiction.

15. PREVIEW VINCOM PRIVATE LIMITED,
company incorporated under the
Companies Act, 1956 and having its
registered office at 12/1, Sidheshwari
Talla Lane Howrah -711101 within the
aforesaid jurisdiction.

16. RUDRAMALA DEALERS PRIVATE
LIMITED, company incorporated under the
Companies Act, 1956 and having its
registered office at 187, Rabindra Sarani,
Kolkata -700007 within the aforesaid
jurisdiction.

17. SHIVDARSHAN VINIMAY PRIVATE
LIMITED, company incorporated under the
Companies Act, 1956 and having its
registered office at 9, Surendra Mohan
Ghosh Sarani, 3rd Floor Room No.-24
Kolkata -700001 within the aforesaid
jurisdiction.

18 SHIVHARI SUPPLIERS PRIVATE
LIMITED, company incorporated under the
Companies Act, 1956 and having its
registered office at 9, Surendra Mohan
Ghosh Sarani, 3rd Floor Room No.-24
Kolkata -700001 within the aforesaid
jurisdiction.

19. SHIVKRIPA VYAPAAR PRIVATE
LIMITED, company incorporated under the
Companies Act, 1956 and having its
registered office at 187, Rabindra Sarani,
Kolkata -700007 within the aforesaid
jurisdiction.

20. SUBHREKHA COMMODITIES PRIVATE
LIMITED, company incorporated under the
Companies Act, 1956 and having its
registered office at 187, Rabindra Sarani,
Kolkata -700007 within the aforesaid
jurisdiction.

21. SUVRIDHI DEALERS PRIVATE LIMITED,
company incorporated under the
Companies Act, 1956 and having its
registered office at 48, Canning Street,
7th Floor, Kolkata -700001 within the
aforesaid jurisdiction.

22. TOPFLOW DISTRIBUTORS PRIVATE
LIMITED, company incorporated under the
Companies Act, 1956 and having its
registered office at 187, Rabindra Sarani,
Kolkata -700007 within the aforesaid
jurisdiction.

23. FACIT SALES PVT. LTD., company
incorporated under the Companies Act,
1956 and having its registered office at
9, Surendra Mohan Sarani 3rd Floor,
Room No-16, Kolkata -700001 within the
aforesaid jurisdiction.

And
In the matter of:
1. Allworth Dealtrade Private Limited
2. Amritrashi Commodities Private Limited
3. Ashyana Tie-Up Private Limited
4. Devkripa Vincom Private Limited
5. Discover Dealers Private Limited
6. Gajgamini Vanijya Private Limited
7. Highgrowth Developers Private Limited
8. Indernil Agencies Private Limited
9. Mangalvani Impex Private Limited
10. Manohar Vintrade Private Limited
11. Moonview Suppliers Private Limited
12. Panchkoti Suppliers Private Limited
13. Panchmukhi Dealmark Private Limited
14. Pawanshiv Traders Private Limited
15. Preview Vincom Private Limited
16. Rudramala Dealers Private Limited
17. Shivdarshan Vinimay Private Limited
18. Shivhari Suppliers Private Limited
19. Shivkripa Vyapaar Private Limited
20. SubhrekhaCommoditiesPrivateLimited
21. Suvridhi Dealers Private Limited
22. Topflow Distributors Private Limited
23. Facit Sales Pvt. Ltd.

...PETITIONERS
NOTICE

A Petition under Section 230(6) read with
Section 232(2) of the Companies Act, 2013
was presented by the Petitioner Companies,
Allworth Dealtrade Private Limited,
Amritrashi Commodities Private Limited,
Ashyana Tie-Up Private Limited, Devkripa
Vincom Private Limited, Discover Dealers
Private Limited, Gajgamini Vanijya Private
Limited, Highgrowth Developers Private
Limited, Indernil Agencies Private Limited,
Mangalvani Impex Private Limited, Manohar
Vintrade Private Limited, Moonview
Suppliers Private Limited, Panchkoti
Suppliers Private Limited, Panchmukhi
Dealmark Private Limited, Pawanshiv
Traders Private Limited, Preview Vincom
Private Limited, Rudramala Dealers
Private Limited, Shivdarshan Vinimay
Private Limited, Shivhari Suppliers Private
Limited, Shivkripa Vyapaar Private Limited,
Subhrekha Commodities Private Limited,
Suvridhi Dealers Private Limited, Topflow
Distributors Private Limited (hereinafter
referred to as Transferor Companies) with
Facit Sales Pvt. Ltd. (Transferee Company)
on 10th July, 2023 (10.07.2023) and the said
petition is fixed for hearing before the Kolkata
Bench of the National Company Law Tribunal
on 23rd August, 2023.
Any person whose interest is likely to be affected
by the said Petition and is desirous of
supporting or opposing the said Petition should
send to the Hon'ble National Company Law
Tribunal, Kolkata Bench at 5 Esplanade Row,
Kolkata- 700001 and Petitioner's Authorized
Representative, MKB & Associates, Practicing
Company Secretaries, at Shantiniketan
Building, 5th floor, Room No. 511, 8, Camac
Street, Kolkata-700017, West Bengal, notice
of his intention, signed by him or his advocate
with his name and address so as to reach the
Petitioner's Authorized Representatives not
later than two days previous to the day fixed for
the hearing of the Petition. Where he seeks to
oppose the petition, the grounds of opposition
or copy of his affidavit shall be furnished with
such notice. A copy of the petition will be
furnished by the undersigned to any person
requiring the same on payment of the prescribed
charges for the same.

Dated this 21/07/2023
Sd/-

MKB & Associates
(Authorized Representative)

8, Camac Street, Shantiniketan Building
5th Floor, Room No- 511, Kolkata-700017,

West Bengal

FORM A- Public Announcement
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF DECCAN TRADCOM PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor DECCAN TRADCOM PRIVATE LIMITED
2. Date of incorporation of corporate debtor 29th April, 2011
3. Authority under which corporate debtor is ROC – Kolkata

incorporated / registered
4. Corporate Identity No. /Limited Liability U74999WB2011PTC162128

Identification No. of corporate debtor
5. Address of the registered office and P-245 C.I.T. Road Scheme-VIM Kolkata

principal office (if any) of corporate debtor WB 700054 IN
6. Insolvency commencement date in 19th July, 2023

respect of corporate debtor
7. Estimated date of closure of insolvency 15th January, 2024

resolution process
8. Name and registration number of the Mr. Arun Kumar Gupta, Regn. No. IBBI/

insolvency professional acting as interim IPA-001/IP-P00013/2016-2017/10037
resolution professional AFA no.AA1/10037/02/200224/105495

AFA valid till 20.2.2024
9. Address and e-mail of the interim Address: P-15 Bentinck Street, 3rd Floor

resolution professional, as registered Kolkata – 700001
with the Board Email:guptaarunkumar2001@yahoo.com

10. Address and e-mail to be used for Address: P-15 Bentinck Street, 3rd Floor
correspondence with the interim resolution Kolkata – 700001 Process Email id:
professional deccantradcom.ibc@gmail.com

11. Last date for submission of claims 2nd August, 2023
12. Classes of creditors, if any, under clause NA

(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. Names of Insolvency Professionals NA
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14. (a) Relevant Forms and
(b) Details of authorized representatives
are available at: Web link: https://ibbi.gov.in/en/home/downloads

Notice is hereby given that the National Company LawTribunal has ordered the commencement
of a corporate insolvency resolution process of DECCAN TRADCOM PRIVATE LIMITED on
19.7.2023 videNCLTorder underC.P. (IB)/115(KB)2022.
The creditors of DECCANTRADCOMPRIVATE LIMITED, are hereby called upon to submit their
claims with proof on or before 2.8.2023 to the interim resolution professional at the address
mentioned against entryNo. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditorsmay submit the claimswith proof in person, by post or by electronicmeans.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13 to act as authorised representative of the class-NA
Submission of false ormisleading proofs of claim shall attract penalties.
Name and Signature of Interim Resolution Professional : Arun Kumar Gupta
Date and Place: 21.7.2023, Kolkata

FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THEATTENTION OF THE CREDITORS OF ORBIT FINANCIAL CONSULTANTS PVT. LTD.
RELEVANT PARTICULARS

1. Name of corporate debtor ORBIT FINANCIALCONSULTANTSPVT. LTD.
2. Date of incorporation of corporate debtor 23/06/2009
3. Authority under which corporate debtor RoC-Kolkata

is incorporated / registered
4. Corporate Identity No. / Limited Liability U74140WB2009PTC136173

Identification No. of corporate debtor
5. Address of the registered office and 4, DR. RAJENDRA PRASAD SARANI, 3RD,

principal office (if any) of corporate debtor FLOOR, ROOM NO. 303, KOLKATA,
WB 700001 IN

6. Insolvency commencement date in 19/07/2023
respect of corporate debtor

7. Estimated date of closure of insolvency 15/01/2024
resolution process

8. Name and registration number of the Name: Mr. Pankaj Kumar Kedia
insolvency professional acting as interim Reg No: IBBI/IPA-001/IPA-01037/2017-
resolution professional 2018/11710

9. Address and e-mail of the interim Address: 1, R N Mukherjee Road, 5th Floor,
resolution professional, as registered Room No. 4, Kolkata 700001
with the Board E-mail ID – pkkedia2@rediffmail.com

10. Address and e-mail to be used for Address: 1, R N Mukherjee Road, 5th Floor,
correspondence with the interim resolution Room No. 4, Kolkata 700001
professional E-mail ID – cirp.orbit777@gmail.com

11. Last date for submission of claims 02/08/2023
12. Classes of creditors, if any, under clause NA

(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. Names of Insolvency Professionals NA
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14. (a) Relevant Forms and Web link:
(b) Details of authorized representatives https://www.ibbi.gov.in/home/downloads
are available at: Physical Address: NA

Notice is hereby given that the National Company LawTribunal has ordered the commencement
of a corporate insolvency resolution process of the ORBIT FINANCIAL CONSULTANTS
PRIVATELIMITEDon19.07.2023.
The creditors of ORBIT FINANCIALCONSULTANTS PRIVATE LIMITED are hereby called upon
to submit their claims with proof on or before 02/08/2023 to the interim resolution professional at
the addressmentioned against entryNo. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditorsmay submit the claimswith proof in person, by post or by electronicmeans.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13 to act as authorised representative of the class [specify class] in FormCA.
Submission of false ormisleading proofs of claim shall attract penalties.
Name and Signature of Interim Resolution Professional: PANKAJ KUMAR KEDIA
Date and Place: 21/07/2023 at Kolkata, WB

Corporate Office: 27 A, Developed Industrial Estate, Guindy,
Chennai – 600032, Website:www.hindujaleylandfinance.com
CIN: U65993MH2008PLC384221

1.M/STuhinEnterprise (Borrower)
Aproprietorship Firm through its SoleProprietorMr.MirzaHassasn
At: Nehalpur Sardar Para,Taki Road,Nehalpur, Basirhat-II, North 24Parganas, pin –743437.
2.Mr.MirzaHassan (Co-Borrower)
At: Nehalpur Sardar Para,Taki Road,Nehalpur, Basirhat-II, North 24Parganas, pin –743437.
3.Mrs.RamichhaKhatun (Co-Borrower)
At: Nehalpur Sardar Para,Taki Road,Nehalpur, Basirhat-II, North 24Parganas, pin – 743437.
Whereas, the undersigned being theAuthorizedOfficer ofHinduja LeylandFinanceLtd (
HLF ) under the Securitisation andReconstruction of FinancialAssets andEnforcement of
Security InterestAct 2002, and in exercise of powers conferred under section 13(12) read
with Rule 8 & 9 of the Security Interest (Enforcement) Rules 2002, issued a Demand
Notice dated 20-04-2023 calling upon the borrower/s M/s Tuhin Enterprise A/c No
ESKOKO05002 and TNCPCOC000298 – (Kolkata Branch) to repay the amount
mentioned in the notice being Rs. 1,10,21,775/- (Rupees One Crore Ten Lakhs Twenty
One ThousandSevenHundredAndSeventy FiveOnly)within 60 days from the date of
receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him under Section 13(4) of the saidAct
readwithRule 8 of the said rules on this 18thdayof July of the year 2023.
The borrower in particular and the public in general are hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of HLF for an
amount asmentioned herein underwith interest thereon.
Description of the Immovable Property: ANNEXURE "A”: SHEDULE PROPERTY
DETAILS: ALL THAT piece and parcel of land measuring about 3 Decimals be the same
little more or less comprised in Mouza - Nehalpur, J.L. No. 8, appertaining to L.R. Khatian
No. 1828, under R.S. & L.R. Dag Nos. 249 & 250, P.S. Basirhat, within the local limits of
Dhanyakuria Gram Panchayat, in the District 24 Parganas (North), P.O. Nehalpur. Pin.
743437 in the name of Mrs. Ramicha Khatun which is butted and bounded as:- On the
North: House of SukurAli, On the South: Taki Road, On the East : House of RahimBox, On
theWest : House ofMehedi Hassan
ALL THAT piece and parcel of land measuring about 9 Decimals with structure (ground
floor + first floor) 1005 sq.ft (2205 sq.ft as per plan) be the same little more or less
comprised in Mouza - Nehalpur, J.L. No. 8, appertaining to L.R. Khatian No. 1828, under
R.S. & L.R. Dag Nos. 249 & 250, P.S. Basirhat, within the local limits of Dhanyakuria Gram
Panchayat, in the District 24 Parganas (North), P.O. Nehalpur. Pin. 743437 in the name of
Mr.Mirza Hassan which is butted and bounded as:- On the North: House of Sukur Ali, On
the South: Taki Road, On the East : Common Drain, On the West : House of Mehedi
Hassan

POSSESSION NOTICE
(For Immovable Property) Rule 8-(1)

Place: Kolkata.
Dated: 18.07.2023

(Regd. Office: PSEB Head Office, The Mall, Patiala)
Corporate Identity Number U40109PB2010SGC033813

Website: www.pspcl.in (Contact 9646118773)
Short Term Tender Enquiry No.: Q-4018/23-24/PO-T/CE-MM

Chief Purchase Officer/MM, Central Purchase Organization, PSPCL, 2nd Floor, Multi
Storey Building, The Mall, PSPCL invites Short Term E-tender of 210 Nos., Three Phase,
315 KVA, ISI Marked, EEL-2/Star-2, oil immersed, CRGO/Amorphous core, Aluminium
wound, distribution transformers complete with fittings as per PSPCL specifications &
conforming to IS 1180 Part-1 (2014) & IS 2026 (with latest amendments).
For detailed NIT & tender specification please refer to https://eproc.punjab.gov.in from
22.07.2023 onwards.
Note: Corrigendum and addendum, if any will be published online at
https://eproc.punjab.gov.in

C- 464/2376155/12/1942/2023/26074




